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CENTRAL ADMINISTRATIVE TRIBUNAL 

CHANDIGARH BENCH 

… 

ORIGINAL APPLICATION N0. 060/844/2018  

  

Chandigarh,  this the 18th  day of  January, 2019 

… 

CORAM: HON’BLE MR. SANJEEV KAUSHIK, MEMBER (J) & 

       HON’BLE MRS. P. GOPINATH, MEMBER (A) 

             … 

Chanchal Thakkur w/o Sh. P.S. Thakur, age 59 years, working as 

Senior Hindi Translator at Head Quarters, Wester Command, GS 

(Education) Chandimandir, Panchkula 134107. 

.…APPLICANT 
 ( By Advocate:  Shri K.B. Sharma )  
 

VERSUS 

 
1.  Union of India through Secretary, Ministry of Defence, South 

Block, New Delhi-110001. 

2. The Director, Integrated HQ of MoD (Army), Wing No. 6, East 
Block, 1st Floor, West Block-3, R.K. Puram, New Delhi. 

3. Director General of Military Training, (MT-17), General Staff 

Branch, Army Headquarters, East Block, 10, Level-6, R.K. 
Puram, New Delhi.110001. 

4. Head Quarters, Western Command, GS  (Education) 
Chandimandir, Panchkula 134107. 

5. Colonel Education, Education Branch, Headquarters, 
Western Command, Chandimandir 134 107. 

 
.…RESPONDENTS 

(By Advocate: Shri A.K.  Sharma ) 

 
ORDER (oral)  

SANJEEV KAUSHIK, MEMBER (J) 
 

 Written statement filed today in the Court is taken on record 

subject to all just exceptions. Copy handed over to counsel 

opposite.  

2. Learned counsel representing the applicant submits that the 

respondents in their written statement have taken a plea that the 

matter for grant of 1st  and 2nd financial benefit under the MACP is 

pending consideration before respondent no. 2 and, therefore, this 
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O.A. can be disposed of at this stage with a direction to  said 

respondent to expedite the matter, as early as possible. 

3. Learned counsel representing the respondents did not object 

to the prayer made by the learned counsel for applicant.  

4. In the wake of above, the O.A. is disposed of at this stage, 

with a direction to respondent no. 2 to take a view in the matter as 

early as possible and convey to the applicant.  O.A. stands disposed 

of accordingly. No costs.  

  

  (P.GOPINATH)                                        (SANJEEV KAUSHIK) 

    MEMBER (A)                                             MEMBER (J) 

 

Dated:  18.01.2019 

`SK’ 
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